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To
1. Shri K., Mariappa 4., The Brigadier Commandant
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH: BANGALORE

Dated the 5th day of January, 1988

Present

THE HON'BLE MR. JUSTICE K.S.PUTTASWAMY VICE CHAIRMAN
And
Shri L.H.A. REGO, HOQNOURABLE MEMBER (A)

CONTEMPT PETITION NO.48 OF }987

Sri K.Mari{appa S/o L.Krishnappa,
29" years, L.D.C,, No.1386552 -

Training Battalion II, MEG and Centre,
Bangalore-42. oo Petitioner

(By Shri M.S.Ananda Ramu, Adv. for the petr)
-YS .=

1. Secretary
Ministry of Defence,
New Delhi.
2. The Brigadiar Commandant,

M.E.G. and Centre, P.B.4200
Bangalore-~560 042, .o Respondents

(By Shri-M.S.Padmarajaiah, Learned Senior Standing
Counsel for Central Government for respts.)

This petition coming on for hearing this day,HON'BLE
VICE CHAIRMAN made the following:

ORDER



ORDER

In this petition made under Sec.17 of the
Adninistrative Tribunals Act, 1985, and the Contempt
of Courts Act,1971, the petitioner has moved this
Tribunal to punish the contemnors for non-implementa-
tion of an order made in his favour on 30th September,
1986 in Application No.520 of 1986. In pursuance
of the order made by this Tribunal, the petitioner.
had been earlier reinstated to service. Before this
Tribunal, Shri M.S. Padmarajaiah, learned Senior Stand-

1 wte L
ing Counsel for Central Governmentq appearifor the

contemnors, tenders a Cheque bearing No.B/A55/50-573705,
dated 4-1-1988 for Rs.19,534/- to Shri M.S.Ananda Ramuy,
learned Counsel for the petitioner, towards the payment
of the amounts due to the petitioner. Shri Anandaramu
reports the receipt of the Cheque for Rs.19,534/- and
also full compliance of the order made by this Tribunal.

2. In view of this, these contempt of Courts proceed-
ings are liable to be dropped. We, therefore, drop the
Contempt of Courts Proceedings. But, in the circumstan-
ces of the case, we direct the parties to bear their own

costs. . - — i/
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